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DISCUSSION UNDER RULE 172
RE. THE NEW SUGAR AND
SUGAR-CANE POLICY FOR

THE YEAR 1972-73

THE VICE-CHAIRMAN (SHRI V.
B. RAJU): Now, let us take up the
discussion under Rule 176. Shri Goray,
15 minutes. I do not know how long
we can sit. There are more than ten
speakers. Fifteen minutes for you and
for the remaining ten minutes each,

SHRI N. G. GORAY (Mabharashtra) :
Sir, you know that I always observe
time-limit and I shall try to be within
the time. I have a suspicion that yester-
day the strategy of the Government was
to make this policy statement at the end
of the Session so as to prevent the Oppo-
sition from raising any debate and bav-
ing a full-fledged discussion on this. I,
therefore, welcome this opportunity and
I shall be brief within the time given to
me, This issue concerns, I should say,
the entire nation. After all sugar is a
commodity which is consumed by al-
most everybody right from childhood to
old age. This is something which con-
cerns the fifty-five crores of people of
India, not only the manufacturers or
dealers or the cane-producers. There-
fore, I would have liked the Government
to pgive very serious thought to the
policy that they have been evolving for
the last two or three years. It is not
that something suddenly has taken place
and they are meeting an emergency. The
whole crisis has been developing for
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the last two or three years and in this
House as well as in the other House
again and again the Members have tried
to draw the attention of the Government
to the alarming situation so far as the
sugar crisis was concerned, and Govern-
ment also has been assuring us that they
are thinking about it, they are evolving
a plan, they are evolving a policy, they
are also considering whether the sugar
mills should be nationalised or not. I
may remind the House that no less a
person than the Food Minister himself—
who is today not present in the House—
had assured this House that steps would
be taken to see that the sugar prices do
not go beyond Rs. 2 a kilo. Therefore,
Sir, I would like to subject this new
policy to a rather severe examination.

After all what does this policy state-
ment say ? It can be divided into three
parts. One is so far as the sugarcane
producers are concerned. That is para-
graph No. 1. In the second paragraph
they have dealt with the sugar manu-
facturers. In this third paragraph they
have given us certain assurances about
the future plan of how to raise the sugar
production, etc. etc. I shall try to deal
with all these three aspects. The first
thing that I would like to submit to the
House is that for the last three years
the sugar production in this country is
going down. The peak year was 1969-
70 when the production reached the all-
time high of 42.6 lakh tonnes. From
there it came down to 37 lakh tonnes;
then it came down again to 33 lakh
tonnes; and this year perhaps it may be
somewhere about 34 or 35 lakh tonnes.
(Interruption : 31 lakh tonnes). It is
going down. In the light of this, only
today the assurance given by the Minis-
ter that he hopes that the production
will rise at the end of the Fourth Plan
to 44 or 45 lakh tonnes should be exa-
mined, and to say the least it sounds
almost fantastic. After all how are
they going to bring about such a pro-
duction, almost a great leap forward
from 31 lakh tonnes to 44 or 45 lakh
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! tonnes? How do they mean to achieve
§ it? Here you have got the key to their
| thinking. They think that if the Gov-
ernment decides, as it has decided, that
the minimum price of sugarcane for the
1972-73 season is fixed at Rs. 8 per
quintal linked to a recovery of 8.5 per
cent, with a premium of 9.4 paise per
quintal for every 0.1 per cent increase
in recovery above 8.5 per cent, then the
producer will have sufficient incentive
to produce more. Now, this is an as-
sumption which I question. It is not as
if the Minister does not know the reac-
tion of the cane producers. In Punjab,
in UP, in Bihar which are the major
cane producing centres in India, apart
from Maharashtra and Tamil Nadu, they
have demanded a higher price and it is
much higher, about Rs, 12. Now, the
government are not going to give that.
They are giving them Rs. 8§ per quintal
linked up with the recovery rate of 5
per cent. Now, does the Minister think
seriously that this sort of incentive is
going to enthuse the cane producer? 1
beg to submit that he is going to be
disappointed. He is coming in for a
very big disappointrnent and a very big
distress. Therefore, I would plead with
him—he may have to revise his price
structure because the prices of inputs
have all gone up much. Tt is not the
peasant does not feel enthused only be-
cause the prices given are low, during
the last few years, but also because the
prices are going up and especially the
prices of fertilizers, of oil, of tractors
and the last but not the least of the
prices of electric power. Now, when
these prices are going up and we are
going to cut into his profit, do you mean
to say that this price structure is going
to enthuse the cane producers to pro-
duce more. That is my first point.

Let us come to the manufacturers.
And here the bias is clear. If I may
say so, the days of ‘garibi hatao’ seem
to be over. The commitments that we
made to the people to the effect that
we are going to usher in a new sort of
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economy has been quietly shelved and
a new phase is now coming up and it
is to try to accommodate the manufac-
turers as much as you like, I mean, if
this is the new phase, let them say so
openly. But let them not play with the
people speaking in the name of ‘garibi
hatao’, in the name of curbing the
prices, etc. and at the same time seeing
to it that the manufacturer is not harm-
ed in any way. What is the new stra-
tegy 7 The new strategy is that instead
of 60—40, the levy sugar will be fixed
at 70 and 30 per cent will be for the
free market. And this 70 per cent is
also deceptive because in that is includ-
ed the 3.5 per cent export figure. So, it
really means 66.5 per cent. If this is
so, I realy want to ask you whether this
is going to affect the sugar price at all.
Is it not a sort of allowing a big margin
for the manufacturer not only to make
up for what he loses so far as the levy
sugar is concerned but also to earn much
more in the open market? And that
is exactly what is happening.

Yesterday he placed before this
House his policy statement and today
the Times of India reports that there is
a spurt in the sugar prices in the Delhi
market. It is as if these people are
working in collusion—you make a
policy statement; immediately it has an
effect on the price line of not bringing
it down but of shooting up. Therefore,
I would ask: What are you gaining ?
Now, the Minister in the morning told
us that the capacity of the plants is
going to be augmented. Even with the
capacity that you have, once you assure
them enough cane supply it will work.
You know that three years back we
had 42 lakh tonnes of sugar. So it is
not as if additional plants are necessary.
What is necessary is an assured supply
of cane, and an assured supply of cane
will not be possible unless you raise the
prices of sugar cane. This is the logic
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Therefore 1 was saying that even if
you were to take 30 per cent out of the
total sugar production and keep it in
the open market, with 70 per cent for
the levy, this is not going to make the
sugar cheaper for the common man.
Therefore, I suggest some other steps.
All of us on this side have demanded
total rationing. Take over all the sugar
that is produced and then give it to the
people through the rationing shops.
Your answer is that your rationing
machinery has collapsed, that your ra-
tioning machinery is not as efficient as it
ought ta be. Who is to blame ? You have
been playing with this. First rationing.
then derationing, control, half control
and full control and so on, Who is
doing all this ? Long back I remember- |
Dr. Gadgil and Mr. Gorwala had told
us that in a developing country if you
really want to assure the common man
that his needs would be satisfied at a
price which he can afford, then the
nation will have to go in for rationing
for a long period, not two years. three
years or five years, but for a longer
period unless you get really stabilised
and we. therefore, suggest to the Minis-
ter that so long as you are not satisfied
that you will be able to produce in this
country at least 40 lakh tonnes of sugar
per vear you must not decontrol. Once,g‘i
it is 42 lakh tonnes. Then it is 31 lakh
tonnes and then 32 lakh tonnes. It is
playing havoc with our lives. There-
fore, I would request the Minister, I
insist upon him, I urge upon him that
a commodity like sugar which has en-
tered into every household should be so
controlled that you ensure the supply of
sugar at controlled rates to the common
man. Let the common man be assured
that he will get his cup of tea at the
proper price.

1

1

The third point that I want to speak
about is the future plan. This is the
usual way of saying that all the scientific
know-how etc. will be pressed into ser-
vice. In the first place, even if you
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technological know-how and what not
into service, it takes a long time, a pe-
riod of gestation, two, three or five
years and after that they will start giving
you some dividends. Are you going to
deal with this problem as if it can wait
for another four or five years?

Another thing T would like to point
out is that there is a suggestion of the
imposition of a small extra Central cess
on sugar specifically intended for the
sugar cane development. T do not know
who is going to bear this cess because
whenever a cess comes ultimately it will
be the consumer who will have to suffer
because everything will be transferred to
the shoulder of the consumer. Why is
this cess wanted ? It is put in the name
of new researches, scientific advance-
ment that they are going to make. I
will tell yvou what will happen to this
cess. You have been recovering cess
from ali the factories for the improve-
ment of roads etc. But you will find
that roundabout all the sugar factories
the roads are the worst because this cess
is quickly converted inlo general re-
venue. Therefore, 1 say that this parti-
cular cess also will not offer any relief
for the common man. The prices will
be high. and in addition there will be
this cess.

Sir, in this connection I would like to
point out one thing—why the Ministry
does not concentrate on certain things.
Is it really so ditficult to raise the pro-
duction of sugar cane per acre from
the miserable Tow standards that we have
to something like 14 tonnes or 15 ton-
nes per acre, In Maharashtra it has
been proved that per acre production
can rcach even 66 tonnes. In U.P. it
is about 9 or 10 tonnes. Why shouid
it be s0. Can you not do it ? In Hawaii
they are producing six times what we
produce here. You can select certain dis-
tricts and concentrate all your technical
know-how and scientific know-how and
teach the farmer how to produce more
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sugarcane per acre. (Time bell rings.)
Only one or two sentences more.

Another thing is, we have been told
by experts that if the by-products in
the process of manufacture of sogar
could be properly utilised, then sugar
itself becomes a by-product. We have
been assured that if all these by-pro-
ducts are properly utilised, we can sell
sugar for a song. Now I do not know
whether this dream will become a rea-
lity in my lifetime. But it is true. [
recently came across this information
that in Cuba the sugar by-products are
so well used that sugar becomes very
cheap and they can afford to sell sugar
very cheap. Can you not do something
like that here? You will find that
everywhere molasses are being wasted.
Now, if the molasses could be used, -
if the other by-products could be used,
if the bagasse could be wused, then
[ am quite sure that this exorbi-
tant price of sugar will not be there;
it will not be necessary. So, these are
the points which I would like to urge
upon the Minister. In the end, 1 would
again urge upon him that the entire
production of sugar should be taken
over by the Government and sugar
should be rationed.

SHRT BIPINPAL DAS (Assam): Mr.
Vice-Chairman, Sir, the sugar situation
in the country has now become very
serious. We have not been able to con-
rol the prices, The prices are going up.
And not only that, the prices vary from
one part of the country to another.
For example, here if you get sugar at
Rs. 4 per kilo, in my part of the coun-
try there was a time when it was sold at
Rs. 5 per kilo. The further you go to-
wards the corners of the country, the
more you have to pay. In this matter,
therefore, there is no doubt that our
policy has completely failed.

One of the basic reasons why the
Government has not been able to con-
trol the sugar price is that production
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has fallen down. My friend, Mr. Goray,
has very clearly explained how it has
gonc down. Unless the production is
raised. 1 do not think a rational sugar
price policy or distribution of sugar
can be worked out. Now, Sir, in this
statement, the Minister has said some-
thing very optimistic. For example, it
says “the issue price of levy sugar
should be the same throughout the
country”. A very welcome statement so
far as the statement goes. If the price
becomes uniform for the whole coun-
try, everybody would welcome it. Se-
condly, the statement also talks of
“creation of a sufficient buffer stock
of sugar”. Another very welcome state-
ment, But the question is: How are we
going to achieve these objectives ? How
are we going to create a buffer stock
when the production goes on falling?
How are we going to ensure a uniform
price for the whole country when the
present state of things continues?

Sir, the basic question is, two re-
quirements are there for increasing the
production of sugarcane. First, you
have to put in more scientific know-
how, technology and all that in order
to raise the productivity of the land.
And secondly, the sugarcane grower
must be assured of a reasonable pricc.
Now, they have raised the price of
sugarcane by a little amount.

SHRI BANARSI DAS (Uttar Pra-
desh) : Very small.

SHRI BIPINPAL DAS : No. if you
take both the price and also the ques-
tion of recovery, it becomes 20 per
cent or so. It is round about that if
you work out both. I concede that an
increase of about 20 per cent is there.
But that is not enough. It has been
stated in the statement that when the
Government tried to fix this price for
sugar-cane, they had to take into con-
sideration the price structure of other
items. That is quite true. You have to
take into consideration the price struc-

-
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ture of other items. But unless you
guarantee a reasonable price which will
work as an incentive to the sugar-cane
grower, production does not rise. Un-
less production is raised, the shortfall
in the supply will continue to be there
and the price cannot be controlled.
And this is a fact which must be re-
cognised, which must be admitted. It
is absolutely clear, as Nanasahib
Goray has said very clearly, that sugar-
cane growers have demanded to the ex-
tent of Rs. 12, Even if it is not granted,
even if it is not raised to Rs. 12, my
suggestion is that this should be raised
to at least Rs, 10. Rs, 10 might work
as some sort of an incentive for the
sugar-cane grower.

Now, about levy T do not under-
stand this 60 per cent, 40 per cent or
70 per cent, 30 per cent policy. Has
it worked in the past? We allowed a$
much as 40 per cent to be used by the
manufacturers in the open market, in
the free market. Did it produce re-
sults?  What have we seen today?
After having experienced all these di-
tliculties regarding the control of
sugar price again we have revised this
from 63.5 to only 70 This is the only
revision. In all humility T want to sub-

mit this without going into arguments ~

I do not want to take the time of the
House. Most of the Members are
well aware of the facts. What is the
difficulty of the Government to have a
hundred per cent control over svgar?
What 15 the difliculty? What is the
rationale behind this kind of a for-
mula? I have failed to understand
this. So I would suggest that unless
you go in for a hundred per cent con-
trol of sugar, you will never be able
to control sugar price taking into con-
sideration the fact that production is.
there where it was. Production is very
low. Tt has not risen. Your distribu-
tion system is defective. And again
you give another chance to the manu-
facturers 1o loot. 1 have failed to
understand the rationale behind this
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policy. I would suggest a hundred per
cent control over sugar. And Nana-
sahib Goray has also pointed out that
this 70 per cent levy sugar includes the
export quota. Why should export
quota be included in this 70 per cent?
Why should it not go to the 30 per
cent? Let the manufacturer make it
from the 3@ per cent. That also should
be taken into consideration.

Now, there is a talk of improving
the quality and the quantity of sugar-
cane production and all that. Now, I
repeat unless sugarcane grower is as-
sured firstly of a reasonable price, a
fair price, an incentive price I should
say, and secondly, unless you help the
sugarcane grower to improve, to raise.
the productivity of sugarcane, wunless
you take these positive steps towards
this direction, I do not think simply
talking about qualitative and quantita-
tive improvements will yield any result.

The important question, the basic
question, is this and let us face it
After having experienced this state if
things over the last few years,—produc-
tion has gone down; the price is going
up; virtually it is uncontrolled; it is
going up—Rs. 4. Rs. 5, Rs. 3} and so
on. It is absolutely in a chaotic con-
dition. Sugar market today is in a
chaotic condition. After having expe-
rienced all this, why should we take
time to come to the conclusion, a
definite conclusion, that unless the en-
tire sugar industry is nationalised, there
is no other way?

SHRI MAHAVIR TYAGI (Uttar
Pradesh): Will that increase produc-
tion ?

SHRI BIPINPAL DAS: I have
said both. I finished one part already,
about raising the productivity of sugar-
cane. I may make it very clear, 1 am
not trying to be dogmatic about natio-
nalisation. Here is a ,situation. We
have seen, even after we have allowed
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40 per cent of our production to be
sold by the manufacturers as they like
in the free market and by which they
have made...

SHRI NAWAL KISHORE (Uttar
Pradesh): Thirty per cent.

SHRI BIPINPAL DAS: No, we
allowed 40 per cent. They have made
crores of rupees of profit. I need not
go into that question. Everybody
knows it. They cannot say that they
have made any loss. The consumers
suffer; the country suffers and the
sugar-cane growers suffer. Manufactu-
rers are making profit. After having
experienced all these, do we need any
more argument to prove that the ur-
gent need of the hour is nationalisation
of the whole sugar industry ? This is
not a very big industry. We have
nationalised bigger things. Let us stop
this game. There is no use playing this
game any longer. Let us make up our
mind once and for all. Sugar is a vital
item in our daily life today. We may
like it or not. But people have take to
sugar every day. There was a time
when people in the villages did not
use sugar. But today everybody even in
villages put sugar in tea. It has become
part of everyone’s life just like food
or cloth. We cannot allow a handful
of manufacturers to play with the life
of our people. Therefore I urge upon
the Government to ponder over this
question seriously whether it is not
time to think of nationalising the en-
tire sugar industry. On the one hand
give a fair price to sugarcane growers
and on the other help them to raise
sugarcane production through applica-
tion of scientific inputs. But nationali-
sation is the only drastic remedy and
this is the only solution to the problem
that is before us,

In the end I would only add a few
words about the distribution system. As
Shri Goray has pointed out we are

., changing our policy very frequently.
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Sometimes it is rationing and then it
is de-rationing and at other times it
is total rationing. That is why our dis-
tribution system does not work. This
is one of the basic reasons why the dis- |
tribution system has failed to work in
our country. We have been told that
the Central Government has taken
steps to advise the State Governments
to improve the distribution system. 1
am sure that if we adopt a firm policy
and a final policy and if the directives
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given to the State Governments by the
Central Government are ultimately
followed, then a good distribution sys-
tem will come into existence.
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Z @ T A W amry Fifaw qifw
IEAT AT § oA4E 7 vE) A 919
]l 437 § TAWM A0 FA T AW
uat faars 397 3 fF sie #iE shefae
W Af &, Fwgan Z FeEgaq.
g1 -
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N, T0F BN M7 A [
TF T FeAl AlAT § fF amesr
it FFT ¥ T FrAEE AL g
AN FEA F@AT E q Froefle e
ffaw, w=z rm Afaw Tfs
B ¥ gawl T N9 I T A
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[ = 7as fami- |
FO AW F fawal 2 9 Fm A
# faaql ady §1 A awgar g frag
T age sfag ek Aaifes ad &

A, Feedaqma F a1q 40 area
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Agr &, M IAw HrIAALwad Qe
T 2, AT ¥em Ixm A vfuEae

Ady 1 oar zafae foar wan § 0t
wF N8 Nfafesa Waw g1 &g,
¥3A AFFT § A4 &9ar g1 qUF

aa Feal 3 fw iWew dad #) o’
QT HIT 21 TEF) BT ) FEal
Tfen AT fum AT T #fga) & s
R} gz war AT | 57 dEA
g 2 ¥ Al M gFad aEr @
TE IAA TERT NG FRATE, Tz T
A ¥ sw W W% AF 150 WO
T ®qifas 3 fam #.q4 o7 73 F0EN
g @ fog wwe 9v a2 g%+ 2 I9%
M g BT sy e 1 @ 8§
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MNqq, 99 AT FE AT TITHOA
ey £ Ar q@ & fao oAl @i
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M TITT § I AIAGT FIN IAN
aMEF F FT WG HIT A JEEY T AN
AX £ 3T F AT A ITH AT
A Far ag . anfs da oy w3
7 faw ) s fefeefagds 21 awrv
AT IAFT AV FA IO & T TAT
AT AFFL A AT s@rAr IAwr fre sAr
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g o1 i€ 3T RET E T AR
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TEAT F |

T ZEA AT F AT 1 UF AR
wzg 7 #q fagrarsi Iw ¥ foar
AT ATET 98 87 § §A UANAIT |
JAT AT AT BIIT FH AT g,
#r Tar f& TR qA1ga 7 FE1 fw fam
FART AT HF A AHATA Fwa
77 @ FF JTAAT| A NI TIATE
fF o IFZ5T F79 F I 9T F7 49g)
grRAlE Jfr fa F 0 Aty W«
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AfFT vargFEa 7 1A anfaw g (¥ @
FE FA AN F11AT, FAES FT 3799~
e qd N Ty A 7 gfrarwrars
SqeeRz ZIA0 &4 &t asy A fw
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T qE 3 @iy § 3IRE HEAl
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qTY 3 AATH &Y BT HT A9%, (5w
X oF sHiae off o1, T4 A% arar
W FT AF T FEE 3A R (G
7@ Fv R T gNE AMT AF
X AR FOT OFFT gor T
v It s confusion worse confounded

ot wndiw WA AT (T7AET T) ¢
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gRIT g3 § g3 awrAr a3 #7 fagqr
yg 3@ AT & 91 usTfd g
7 oar w8 # uadifa & g, MR
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FAr F AT 3A oFAr qv TraAdfa
% zm adl AAay B ar9 w7 A
E IR A g T3 A7 WY 1 9IS
M AR T AT OF ULIE AW H
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% R TreAETe &7 9=l &1 39
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IAT 939 F A4 % fAq, war e
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T qmA &t oarew w7 fgar sy
@ WAt w e fy &0 39 uwAle
F WO & F A B v g A
A Ay FHATE

C WA, TF ATE AT Feq 3 (% af
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) W w@R AR FfE aR
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T IF T faQg FIAT & 1 T8 FEar
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T A A F arw 50 9¥ ARV
A feraar T A F gy Ol
IEFT T[W GE FQEAT | wRAT Y
FAGBEY FLd §, TER W wE-
@ FX AT 3 A qETA 1 AV I
;A T ogwey § g AfF

GG WEIET, 98I IF TWENR
A CTaw Afg &1 T § TE
A gFAT FAE di€ @), AT 1965
¥ grere #1 U A HF qATH -

“The Committee indicated to the

Government that the shorl-term

palliatives had not proved long-

term remedies, It said ad hocism
has been one of the worst man-made

causes of instability faced by this |

ndustry.”
A FgF F M Uz giw Afg T
v aiE Afg w ;A owwr W) o7
Fr gar fagr, SR ORI F TATT AT
T AR BHE TF AT A
A8 2 A% @ifF AW A aver q9i
# g Zom g8 N faar # @Y fargam

F FgT A w7 Fefag GIEFC FAQ

T anady &1 a1 swewefs w@gey
ad wrar G f5 96 R feafs §
£ gare AT AT A ) i)
Ay N ANTT M1 AT FEFR
zz a9 fam wifes) A A THAES
FAAT 30 S| AT THETEE § AW@N
fremt FFNEE &M, WML TR SV
IFIT FX A1 AFEIC-AIEAT A ATHT
frerl A, At ¥ A
dar @F QWN | W IR IQU R
g% ge9 ¥ e MaAr fww At
T gEw | afwa w7 faern gE e
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F dag d AT DA F g T AL
ur Aifg fagife s =ifsra AW
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[ ot srdver warz #1497 ]
Ny FX 3 fFAT vE oAd §, D
g F UHIFF FL T | A AW
g fafrag Noor w2 27 &, A -
arfe®i ® AUA EEAT AR R
gfee  F, 7mFd gaw N Ffee §
go @Fw @1 AET fAe o ag
SEIR F1 fauiy A¥aE §veTe A4 A
areal g afqfewaar # feafa <)
¥ AW FEHL A g A gwa w3
R wawfr F1T @ g fAad A1
fargears #) wwar ® AT F A
T AT 1 W@l g T ETHT A
AT FT G UTAFIOC & AW T
THesr @ ¢ @ g ey faa
FIS AUIT TR |

SHRI A. G. KULKARNI (Maha-
rashtra): Sir, 1 am surprised that
even political parties represented by

Mr. Mathur and Nawal Kishoreji are
clamouring for nationalisation.

SHRI BIPINPAL DAS: Mr
Mathur has not clamoured for
nationalisation.

SHRI JAGADISH PRASAD

MATHUR : 1 have not opposed it. Do
whatever you want to do but you de-
clare your policy.

MR. DEPUTY CHAIRMAN: Mr.

Kulkarni, you bave got only ten
minutes.
SHRI A. G. KULKARNI: Sir, I

would only appeal to you and to the
House to consider coolly the problems
involved. The problems have been
properly identified by the mover of the
Motion, Mr. Goray. 1 will only plead
with you that because of the techni-
calities involved you might not have
been able to appreciate what the Gov-
cernment have proposed to do in this
paper. You said that the paper is not
worthy, the paper is worth very much.
Right from 1950 the sugar industry
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has been clamouring for the introduc-
tion of the principle of proportiona-
lity in the price to be given to the
sugarcane growers and I have also
been clamouring for the last six years
in this House for the acceptance of the
principle of proportionality which has
been evolved by the Sen Commission
and which is only a rational and
logical solution to the question of in-
centive to be given to the sugarcane-
growers which the Government has
accepted. There might be defects which
I am going to highlight in a short-
while. We will have to be very much in-
debted to the new policy being enun-
ciated ot a pool price for sugar on an
all-India basis. Now you see, Sir, that
cement is available to any consumer,
from Punjab to Kanyakumari, at the
same price at which it is available at
any railhead. These are the two good
points which have been brought out
in the Government’s new Sugar policy,
and which we have to appreciate.
And if we fail to appreciate, we
will not be doing justice to the new
policy which has been evolved. 1 do
fully understand what was teing
pleaded here and what is the basic
price to be given to the sugarcane-
growers. That is the point. Here, Sir,
various points can be made and vari-
ous arguments can be put forth be-
cause, Sir, this price, as the Minister
has stated, is a national price bug
actually sugar-manufacturers are pay-
ing a price in the range of Rs. 10 to
Rs. 12, and sometimes more than
Rs. 12, which is in practice all over
the country except in Tamil Nadu and
the Government is persuading all
States. Mr. Mathur was not right
when he suggested that Mahakashtra
is not so paying. Maharashtra is pay-
ing the highest price for sugarcane—
this is on record—and so for heaven’s
sake do not «critise Maharashtra on
wrong information and out of any
political motivation.

SHRI NAWAL KISHORE: What
is the price there?
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SHRI A. G. KULKARNI: Do you

want the history for ten vears?
There is no time to give that his-
tory but I can say this that last

year Maharashtra paid a price of bet-
ween Rs. 110 and Rs. 135 per ton. It
is the highest price. Mr. Goray said
that the yield has been 66 tons per
acre. Much more than that, Maha-
rashtra has established a record and
has got the first prize in the yield of
sugarcane, the yield of 130 tons per
acre in Adsali. So it is the way in
which encouragement is given to the
sugarcane-grower. Apart from this the
difficulty seems to be in this, apart
from what has been said by my friends
here—they spoke of nationalisation.
We do not talk of nationalisation glib-
ly, we do not think of nationalisation
just for the sake of nationalisation. We
have already got so many things on
our hands in the public sector, which
we cannot work very well. So it is no
use taking the sugar industry in the pub-
lic sector. It is the involvement of the
cane-growers in the manufacturing
process of sugar that is more impor-
tant. If co-operatives are bad, damn
them, and I will plead with you that
the bad co-operatives should be imme-

diately penalised and should be taken
over.

SHRI JAGDISH PRASAD: What
is your experience ?

SHRI A. G. KULKARNI: I am
running well. My only point is, in-
volvement of sugarcane growers in

this process is my desire. In this new
policy I want to know from Mr. Sher
Sing a clarification. You have now
accepted the principle of full propor-
tionality, of a premium of 9.4 paise
per quintal for every 0.1% increase
in recovery. Also, Sir, ultimately it
means that you are going to defray
the cost of the increased inputs put in
by the sugarcane-growers to the extent
of 54 to 55 per cent only when you
are giving greater encouragement to,
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say, the wheat-growers in Punjab.
There price is given very great impor-
tance; if the quality is superior the
price is higher. In case of other varie-
ties of foodgrains same is the case.
Only in the case of sugarcane you are
defraying the cost of imputs to the
extent of 55% only. Even in this new
Statement and this principle of pro-
portionality, my only difficulty is you
are approaching a problem always
half-heartedly. You are always afraid
of the sugar magnates and the political
repercussions in North India. There
were different pressures built up in the
different States. If you are going to
approach this problem logically, ap-
proach it logically and go the far
end which the logic demands. So the

principle of proportionality, you have
to readjust.
(13

The second point is about the 30%
which you have left. Why you leave
that 30 per cent. We are all along
pleading in this House, “Take over all
the 100% of sugar”, and you have
said in this House, “We want to en-
courage sugar manufacturers to pay
more”. Is there any sugar-manu-
facturer in India who has utilis-
ed this 30% facility to oay more
to the cane-growers? Sir, you have
got example of black money being
created, money payments being delayed
in North India. Crores of rupees are
not paid to the cane-growers and in
other sectors black money transactions
are rampant and they are done in this

30%, and this money does not
go to the sugarcane-growers. This
is my own experience and it
the experience of many of the

persons who are with the sugarcane
processing industry in the co-operative
sector. That is why you have no justi-
fication to leave this 30% with them.
You have to take over all the 100%.
For heaven’s sake do not falter to take
over all the 100%. Otherwise, this is
a very sensitive commodity and it
will ruin the whole goodwill that you
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are attempting to build. The other
point you have stated is that you are
going to pool the prices. I welcome it,
but while pooling the prices again do
not do injustice because of the prin-
ciple of proportionality. Similarly, the
southern sector of this country is runn-
ing factories for a longer durat?on
and the northern sector is running
factories for a shorter duration. The
longer duration factories require more
inputs, a better quality of sugar-cane
and a different type of approach and
investment is necessary on the part of
the sugar-cane grower. If you are go-
ing to pool the prices and fix the prices
on the cost plus basis, that will ruin
the entire industry, both in the
north and in the south. The
Tariff Commission’s approach is on
the plus basis. In this country time
and again we have stated that the
policy of fixing the prices of commo-
dities on a cost plus basis definitely
disappoints and discourages an effi-
cient unit. It gives protection to an
inefficient unit, to a unit which only
encourages such hanky-panky business.
This hanky-panky business has to be
®hrown away. The co<operatives are
spending a lot of money on transport.
Why are the co-operatives having good
recovery 7 It is because they are trans-
porting all sugar-cane from the fields
at their own cost. The U.P. companies
have to try this. The U.P. sugar-canc
growers’ societies have to try it. They
will see that the recovery immediately
’ goes up when the sugar-cane is brought
within sixteen hours. It will give them
more money. That is the trick of their
.success. You will immediately have to
compensate for fthe transport efforts
.made by the co-operatives. Otherwise,
you will again blunder on the price

_formula,

The last point I want to make is
-that something has been said by Mr.
Goray about the by-products. He has
done well. We are talking of bypro-
-ducts. Paper, molasses and so many

[RAJYA SABHA]

Policy for 1972-73 352>

products can be produced out of
’ bagasse. U.P. and Bihar will be the
| best area for these products, but here

the difficulty with this Government is
| the Agriculture Ministry is connected
only with sugar. The industrial aspect
of it is connected with the Industrial
Development Ministry. Paper is con-
nected with the Information Ministry.
The co-operatives are trying to esta-
blish a newsprint plant, but due to the
apathy of the Agriculture Ministry,
the co-operative department and the
Industrial Development Ministry, no
progress has been made. Once you
establish a paper plant out of bagasse,
you will see that these mills become
not only self-sufficient, but aggressive
production will take place, through
sugar-cane bagasse, tor which positive
encouragement is necessary. In this
connection, 1 have to convey to Prof.
Sher Singh the difficulties of the new
co-operatives. Sugar factories have
been started with a very heavy capital
expenditure of Rs. 2.80 lakhs per unit
of 1200 tonnes. The new co-operative
sugar factories or the new sugar fac-
tories in the private sector require a
different type of treatment and I would
invoke Prof. Sher Singh’s sympathies
to the difficulties of the new sugar
factories. Otherwise, the whole talk of
producing 45 lakh tonnes is a mirage.
All the sugar factories which have been
very recently licensed are having a
longer gestation period and you have
to give them a different treatment.

SHRI MAHAVIR TYAGI: I sug-
gest that we adjourn now and we will
have the discussion again the day after
tomorrow at six o’clock.

MR. DEPUTY CHAIRMAN : No,
no. P

SHRI MAHAVIR TYAGI: How

long should we sit? Coagn

Lt

MR. DEPUTY CHAIRMAN: We
shall finish it now.
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SHRI MAHAVIR TYAGI!: Have 1t
the day after tomorrow.

MR. DEPUTY CHAIRMAN: It 1s
almost finishing.

SHRI S. G. SARDESAI: (Maha-
rashtra) ¢ How long do you want to
stay in Delhi ?

MR. DEPUTY CHAIRMAN: Mr.
Sardesai.

7 P. M.

SHRI S. G. SARDESAT: Mr.
Deputy Chairman, now this promised
statement is before us, and in spite of
what Mr. Kulkarni has said and the
virtues he has found in the statement
in certain principles—though not in
practice—namely, the question of pro-
portionate prices, pooling, and so on,
I have got to state that reading the
statement carefully the first thing that
one has got to say is like the Bour-
bons the Government has learnt no-
thing and forgotten nothing. I want to
state in all seriousness—and in a few
minutes | will prove it—once or twice
in the last six or seven months we
discussed sugar question in this House.
I remember last time a month or two
ago I said that the Government’s sugar
policy was in utter mess, but consider-
ing the tremendous amount of ex-
perience that has been gathered in the
last eight months or so about the
Indian economy as a whole, the sugar
economy and so many other things,
and considering the amount of new
material which has appeared in official
documents in this entire period, I am
compelled to say that it is no longer
enough to say that the Government
policy is one of bungling or one of
irrationalism. I want to make a state-
ment that in the recent years and parti-
ctlarly in the last two or three years
there exists a conspiract a criminal
conspiracy on the part of many sugar
factory owners—about other indus-
tries if I have time I will refer later—
systematically to decrease the sugar
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production, systematically to defraud
the sugarcane producer, systematically
to create an artificial shortage and
exploit that artificial shortage for the
purpose of criminal profits. This is my
open statement and in a few minutes
I will give proof. I want to go a
step further. After all 1 cannot help
questioning the intentions of the Gov-
ernment. I have come to a stage where
I have got to say that you are aid-
ing and abeting in this policy.

Now so much is being made of the
serious reduction in sugar production
in recent years. The facts are open.
The more you study it, the more you
will clearly find it. Two or three years
before the sugar production was 44
lakh tonnes. Since that time particu-
larly in North India a tremendous
amount of money due to the sugar-
cane growers has not been paid at all.
We are discussing the question of pro-
portionate prices for this per cent and
that per cent. Tens of crores of rupees
due to the sugarcane growers in U.P.
and Bihar have not been paid to them.
What is the use of having paper prices
when the actual prices to the sugar-
cane growers ar¢ not paid at all? This
is the starting point. Under all sorts
of pretexts the payments are with-
held they are delayed. All kinds of
things are being done. Then sugar-
cane production goes down. That
means that the factory owners deli-
berately reduce the production of
sugar create a shortage and sell the
sugar at Rs. 4 a kilo all over India.
This is the clear picture. Therefore,
the most important thing which faces
us today is whether this Government
is going to continue its policy. I say
that they are actually colluding with
the big millowners on the one hand to
bring about a sabotage of production,
then increase the prices and defraud the
purchasers, and on the other hand to
defraud the sugarcane growers. Before
I proceed further there are three things
which the Government should do if
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you want confidence to be restored. I
want to say one thing clearly. Before
you come to this question of Rs. 8
per quintal or 8.5 and ull that kind of
thing, first and foremost the crores of
rupees which have not been paid to the
sugarcane growers must first of all be
collected from the sugar manufac-
turers. That is the first thing. In
future the prices must be paid to the
sugarcane growers. Those crores of

rupees in arrears, you collect them
first. Unless you compel the sugar
factory owners first of all to make

those payments, who is going to be-
lieve in your future policies ? That is
point number one. Point number two
to which T want to refer is about pool
prices and this and that. We are told
that there will be a common price for
all, there will be a common price for
the consumer. What is the levy price
which you are going to say for the
sugar factory owner? You have not
mentioned it. I do not know when
you aie going to do it? What is the
levy price at which sugar is going to
be purchased from the factory owner ?
There is no mention of it. What is the
use of telling us that the price all over
will be the same? Only recently, in
Maharashtra the sugar factory owners
themselves have said, let the Govern-
ment purchase all our sugar for
Rs. 2.50 or Rs. 2.75, or whatever that
may be. That means to say, they are
themselves saying this and demanding
a much higher price this year for
levy sugar and then those prices will
be increased in the shops themselves.
1 want to make a bold suggestion.
The Minister may remember—in a
discussion he openly stated that this
rise in price has absolutely no justifi-
cation. It is Rs. 3.75, Rs. 4, Rs, 4.50.

SHRI BIPINPAL DAS : Rs. 5.

SHRI S. G. SARDESAI: Yes, Rs. 5.
It is there. I want to ask: What
would be the wrong if the Government
says to them, ‘In the last four months
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you have made tremendous profits ?
Now, calculate how many crores it is.
That must be deducted from the levy
price which you are going to pay to
the sugar manufacturers. That is just-
ice, that is morality. That is econo-
mics also because they have made
these vast profits, earings. Some of the
earlier speakers have said about the
taking over of the total stocks of sugar,
no 60 or 70 or 30 per cent. Let me
repeat. If you are going to compel the
sugar faclory owners to pay the arrears
which they have not paid if you are
going to deduct from the levy price the
gigantic profits which are made m the
last five months, if you are going to
take over the entire stocks of sugar,
then alone there is some meaning in
this. If you do this, at least your in-
tention will be proved and then we can
see whether the policy is working or
it is impractical or difficult and all that.
I want to say, if you do not do it,
all this is going to remain on paper,
this 70 or 60 per cent business; even
the 60 per cent which you said you
were going to take over is not avail-
able. Right under your nose in Delhi
it happens. Go to the ration shop on
Curzon Road or at Jan Path or at
Asoka Road, we are being told, even
MPs’ families are being told, that there
is no sugar in the ration shops. This is
happening under your nose in Delhi.
You say you have 60 per cent. You
are not even distributing that 60 per
cent. That has gone into the black
market. That is the situation. In these
circumstances, we are asked to discuss
in a refined fashion when the oppo-
site thing is being done.

I want to say a few words about
the taking over of sugar factories,
about nationalisation. Earlier speakers
made the demand and I want to sup-
port it. But first take over the com-
plete stocks. What prevents you from
doing it. Some friends on this side
said, take over— the sick mills. Why
not take over the good mills? Take
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away the good mills and deduct all the
profits that they have made when you
pay compensation to them so that they
do not receive any compensation.
This is my suggestion. Today I am
saying in all seriousness that there is
some collusion between the Govern-
ment and all thesg people to sabotage
sugar cane production, then raising the
prices and making large profits. And
it goes much farther than this, I am
saying this because there is the latest
Reserve Bank Bulletin. Please go and
see it. For the last two or three years
the gross assets of the big industries
have grown. Their inventories have
grown, their profits after taxation have
grown. But actually the wages have
been reduced. This is what the Reserve
Bank states in its Bulletin. Now, their
profits and inventoriecs have grown,
wages have declined and yet there
15 a fall in sugar production, there is
a fall in textile production, in so
many other consumer goods produc-
tion. These are open facts. Under these
circumstances, this Government should
openly rise up and prove its good in-
tentions or the only conclusion will be
that there is open collusion or agree-
ment between the two. Such a policy
tar from being socjalist, will not even be
democratic.

s <oz Tag (sfraiom) : sogwmla
"R, FAL F g AT e
q gqra F AT AN w1 feEw g--ug
TH ¥ AMAAT, qEX ITNET, QE
faar wifas AR Ay s | 25 @
¥ zfmE ¥ 2 F @ty faware  gar
#IT Q) AT AT wrAamw § <@

St wIRw q4qr@ WA @ T Aqr——
AL AT A AT |

t wode Yoz ;w3 97 AR
¥ 7% 37 941 ®t PEed &) qTar
AT &, FT GIFI 7 AqT &7
2 fr fog wRm & ofTT 7% 37940
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fear AT 8 %o, 9%0, 10 To 15 %o faar
| srar g fEesn gy HgmaAn § 5
Fraqg wg ;T =Tl I@ a@
& ggniEAaet & fqg Wt Awa @}
g 93 3§ F:Aa g Ay fed-——aw
IgF A A § A A &A@
AR gigd e W A g SEw
g @ FT 5% Nfg-fagicr =@
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g 7E @ w1 sar i gs fadd)
NI T F_T &, IFN @ A FE
T g, gog ), afFq e W €
Tz HFY § &F qU AAT F GHA
g1 wgl v TR F FIL@MA T
dqq 2, segwalr wdew, § s Fl
W g A 8 UF fad Ak uw
T2 ¥ WA A% g1 A’ TH ) F)-
amifesy gav dred @l gf d @i
Fr-amifesy U wFRd fd FeaTe

¢ e ® wiaw g Afaw q a8 #3 wea
g farfag Aamifeg d0 & adaz
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AT F A B aFdl g7 e
*oww & S FIEE g d e JFRX
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F g, T} 7 WIaT e\ ¥ &Y, § ;-
GIECEEAE S (A

Ieawmafe 1, TE Feg § farw
FT AITT § | 971 AL, GIFIR W) 4T
faware @@ 2, afwara 1 ®ar. ..

St qaa femT TgT Wy W@

g Wrg

ot TAAT fag @ aFad) F 3T 5,525
=9 o AT gATT FT KT 5,800 7

qr #IX A fEaFaT 1972 & HqT
afgror #7 M7 3,959.9 TA ) AAT
AT TAUT 7 6,113 F AT HIT
FA oA o @ FSERT AT g1 Q)
FIFT GEET A1y o1 AT (AT FgvAT
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[+t TR Taz)
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a2 zafstw #ifs aftam 3 ofe w@=)
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Jeamafa wEiRT, § ATGH AT
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g2, F2T ¥27 AT Tarq &1 FE7 I
F TT ToTNo AT fFgir w1 wer
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fear f& 1967-68 ® NN F g
JIT N | I9F) AT ATT T 1968—69
¥ frgar AN F @Ia N IR
FET AN, AT F W@ AT | AR
# T I TE A, T[T G @A
N W A T A T TR I9-
gy wETg, 15 % fHEeq & wE
g N K AF T qFAT AFT I 7
Ty AT o 9| g s gar
g% T 3 W T gari a7 AR NS
faadl &, N TG "@iE N gE gl
g TF N TJE AW

fega mra o AN FHN F Fo3 ¥
wazfeal N aiw § g 7@ g o
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F\ AT FTAFIAT A a7 O fpay
17 @ TG 90 @M 5 mwEAr ooy
#dr wArE § 39F G9 FE gu@ F wix
¥ N8 AE aF § 1 FEd? A
F 72 W qar Anar & 5 e §
gigary afd FAd g, T TE Fmar
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F A A AR T, A 1971 )
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AT FHAr T fF oam IeWigAr A
F g9 SAIEr AT F @ ATqAS AT
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9 3IF AFEY { wiw A
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fraar samer @2 fama Tadl & A
FA WANHT F QA g | e
®IIT, AN F( AT, TGA TENEE
g\ 93 TS ATAT qF A9 faer 7
TFAIZT THFET W@T § F 17 FE@
g f& QAa[r (AT T FT IqRA
QAT g1 T qAT gy Fg fRar g
fF uF e ¥ =219 ¥ &% fas @i
AR 73 g te =l faa mifaa @
F@ & fF faa wTH 500 NA AA
farel @ 100 AN @I HFT 400 NA
et fGEE 2 9l 99 400 AN I
fegaQ N 1A 1 @ qee w8t
fegadr 10 T8 AT A7 § qeT FeFady
aifi & 8 9THT, 8 3 JIHT, 8. 4 IIET
73 W fasmifas freaq @ feEr
g, e 79 faa¥ & 38 348 Y A1
AF &1 uF @ A AT &7 E=F q18T
fara AY § 24F FAT IIF) I



363 Re Sugar and sugarcane
[ AT g41% AEl ]
g1d) A 3N gsd }, wHAEA YA
F NN FQ@ E T WM oY
frar T war fwgm & A 9 W
2| zafqu Aug s @l gfHamas
fx afasra fam wFarAl & 3R E
T 7 AAIAFT, NA T@F M FFa
fra £ v ai@A A fega @
¥ am F T AT g fFwEr F ey
T gI% A T TEW S fwen -
A 3 feraQ {garan I @ SarEy
g7 297 93T AT A fAd W FLA
feeal ww frared, AdgeEE FI 93-
g2d F &) feargm ITF FGIET |
ggfay d #gal g fF amaF gwa A
feagw args agr g1 s S wran
fafsr &1 T@ a1 § 39 9T HEH
FI ToAT &1 ATTT TAT § 85 HIHAT
8 TT T I FAX | THE 9T
94 G487 AT FAAT | TA FIC L AT
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@ WE A ITH @ FuT fAwd
FIAT § FIX 59 A Ae@rga faser faa
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g1 @ dar FEF A awr CegrT £
qareaf i 9Ee F N FESIR FT W@
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AT 3T Y g oFSEAT A g g fF
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fo 59 & N8 Froor #1412 fF ors A
71T AT qig gy ¥ fag @ g
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gam fag F fmam @m 9T ¥
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T 3T R AW A f7A FTocrediaww
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qrg gFal SRR A FTOgAT 9@
fF 3a & MMl ¥ A @\ F e
swa agl w A ot

dafm w19 fawm v vsw Ay (sf
W Rga) oW AL W AT

[30 AUGUST 1972]

Policy for 1972-73 3¢6

St MALET TN WG : TF T
9idf F A F 30 §, T F A ST
Al ULAE wAT qer Ay feEEt )
I W/ F AT =AF Mar ¥ # 9w
agl A1 FR IA F A, dA, AR, NIH
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ATH 1 gy A 7, 727 a5 fn anfeEr
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FU @ BA | AMOF = F FAT ga
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fafazax, a1 ¥ WaAfad, Femifes
¥ 99 F IEAM Id faw FG
NERIGE R ERGI A
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FL @l g1 AM@ A E A WG
azd gmA "N Am@ sfEer ae
qEgaz T oY, IAF WG A TR I
I3 FEg SO 08§ A Rarifes
Feqrat F1 N Ry fear agr fF an
FEF g AWM E 1 TAW AWK
T FTATTEES F497 fagraar 3%
FNEA FT ¥ wagT wrr fagy war
Framifzs gerE 818§ 397 & amw
FEaT 1 AAAT EJ AT FT G A |

st oty "gar : FTAT AW Az FEF

LiC GO

st AATAT T4 WG : A Fl9II
faa gemalt F faE € fa3di aoTl
fraizar 1

A = ate AT M § 7z FaET-
fag geqis &1 WEN 4IT O I
famfea @EEE FoARAE FI@

g
THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

(PROF SHER SINGH) Sir, three main
questions have been raised by the hono-
urable Members in this debate The first
question 15 with regard to the mmmum
price fixed for the sugarcane for the
season 1972-73, the second question 18
about the percentage of levy sugar and
the third question 1s about the sugarcane
price arrears etc These are the three
main questions which have been raised
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SHRI S G SARDESAI . The price
of levy sugar also.

PROF SHER SINGH I share the
concern of the honourable Members
about the rise m the price of sugar But,
Sir, the main reason for this rise 1n the
price of sugar, as has been mentioned
by many honourable Members, 1s that
the production of sugar has come down
This year the total production is about
31 lakh tonnes and the consumption will
be about 38 lakh tonnes, may be a little
more than 38 lakh tonnes and we are
to export 1 lakh tonnes, the commutted
quanfity which we have to supply to
the USA and the UK Therefore, now
there 15 a shortfall of about 8 or 85
fakh tonnes ...

SHRI N G GORAY : What about
the carry-over?

PROF SHER SINGH And, Sir, the
carry-over was 14 lakhs tonnes There-
fore, on the 30th September, 1972, we
will be left with about 51 lakh tonnes
Now 1t 1s because of the shortage of this
sugar with us that we had to reduce
the quota of sugar from 3 25 to 3. Now
this 1s one of the reasons of rising pri-
ces But there are other reasons also,
ds mentioned 1n my earlier statement

SHRI' S G SARDESAl] That 1s no
reason, this 1s justification of black-

market The cost of production did not
ncrease.

PROF SHER SINGH We have to
face facts These facts of life we have
to face There are other reasons also
One 15 that some hoarders have tried to
create stocks and withhold them This
1s also one of the causes There are
other causes also The third cause. as
has been mentioned by hon Members,
is that the distribution system has not
been perfect and, therefore, the sugar
which should go to domestic consumers
in rural areas and 1n some parts of urban
areas also does not reach them That
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is because of the defect in the distriby- [

tion system and that creates all this un-
easiness in the mind of people.

Now with regard to two or three
things, we took some steps. We took
steps to catch the hoarders at various
places in various States and also sug-
gested for giving them examplary punish-
ment. We have written to the States to
do it. We have also asked the States
to fix a quantity above which they have
to take licences. If they have any other
stock we have also written to the States
to reduce the quantity so that we can
catch people who have more stocks than
the maximum quantity is fixed. In some
States they have done it. In some States
it is 5 quintals; for a quantity above 5
quintals they have to take a licence, In
some States it is 10 quintals, Now we
have drawn the attention of the States
to reduce that quantity to the minimum
and then ask those who want to have
some more stocks to take a licence, We
have also written to the State Govern-
ments to streamline the distribution sys-
tem so that the consumers receive their

quota,
I Sy,

Now, let me come to two or three
main points, About the cane areas, let
me inform the hon. Member who just
now raised this question that this year
as on 31st July 1972 the cane areas are
1.4% and that might have gone down
still further. In Uttar Pradesh where
this disease was rampant more, there in
June it was .79%, and I think it must
have come down further....

SHRI N. G. GORAY: You gave this
answer in the morning.

PROF. SHER SINGH: But the over-
all figure of 1.4% includes the arrears
of sugarcane which are to be paid by
Maharashtra mill also, which could not
be considered arrears as such....

SHRI S. G. SARDESAI : 1.4% of
what?
13—~14 R.S. §/72
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PROF. SHER SINGH: Of the total
sugarcane sold to the mills.

SHRI S. G. SARDESAI: What is the
amount?

PROF. SHER SINGH: The amount
is about 4 crores—nearabout 4 crores
for the whole country. 4 - , . .

Now let me take one more small point
raised by Shri Ranbir Singh before com-
ing to the main points. According to him,
he feels that the quota of Haryana has
gone down while the quota of Punjab
has gone up. This is not true. Up to
July we have been releasing 3.25 lakh
tonnes of sugar and 609 of that was
levy sugar. Now to Punjab we were
giving 6500 tonnes; that was reduced to
6100 tonies. For Haryana it was 4200
tonnes; it was reduced to 3.9. So the
cut is proportionate everywhere. It is not
that we have increased the quantity of
sugar in one State and reduced the
quantity in arother State, In fact, there
was one mistake which was committed
in January. When the informal levy
was introduced at that time our officers
took into account omly 1969-70 figures,
the offtake in 1969-70, and that created
large amounts of imbalances, For exam-
ple, in Uttar Pradesh with a population
of about 9 crores the quota on the basis
of offtake in 1969-70 was nearly 21,000
tonnes and in Maharashtra with a popu-
lation of 4 crores it was 34,000 tonnes.
Therefore, we had to revise that policy
and from February onwards now we
have evolved a formula. When there
was partial control in 1967-68 and 1968
69 we took the figures of actual consu-
mption of the States during those two
years and then also we take into account
the population. On the basis of these
two factors, we calculated and we took
the average, and on that basis we art
now distributing sugar throughout tht
country. So there is no injustice to anj
State and it is not that we have increas
ed the quota for one State and decreasel
the quota for another State. It has f3
be understood.
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Let me come to the main question.
About the minimum price of Rs. 8, my
colleague Shri Kulkarni said that for
the first time we have accepted this
formula. Now I also admit that this
price of Rs: 8 is not the actual price
which will be paid and for which we
can get the amount of sugarcane that
we want. In fact, we have come to a
stage where, unless we produce more
sugar, next year in 1972-73 conditions
may go worse. Now, our immediate
aim is to augment the production of
sugar in the year 1972-73. It is from
this premise that we have to proceed
further. We have to read these two
paragraphs together. The only mistake
in the approach of Mr. Goray was that
he considered these paragraphs of my
statement—the first and the second para-
graph—separately. We have to take
them together. It is only then that we
can have the whole picture. Now this
minimum price of Rs. 8 per quintal is
the notional price. Now suppose take
up 100 per cent of sugar, in that case
whatever price we fix will be the mini-
mum price and also the maximum price
because then there is no scope for a mil-
lowner to offer a higher price in compe-
tition to the price which the khandsari
manufacturers and gur manufacturers
could offer. Suppose we fix it 'at Rs. 10,
because the whole sugar is controlled,
and we will calculate the price at the
rate of Rs. 10, they will not pay Rs, 11.
They are not philanthropists, They will
not pay more than that. Even if it is
more than Rs. 10—supposing it is Rs.
11—the manufacturers of khandsari and
gur might offer Rs. 12 or Rs. 13. There
will be no end to that. Therefore, be-
cause we want to give an incentive price
to sugarfcane growers and we want to
attract more and more sugarcane for
producing sugar. We consume about
30% of sugarcane for sugar, about 60%
for gur, about 4% for khandsari and
4-59% for other uses, Now if we want
to attract more than 309, of sugarcane
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incentive price and we have to give a
price competitive to the price which the
khandsari and gur manufacturers can
give. Therefore, it is for that reason
that we have kept this 309% in the free
sale market. Unless we do that....

SHRI N. G. GORAY: That means
they can fleece us first and then....

PROF. SHER SINGH: The experi-
ence of the past is, as the hon. Member
himself informed the House, that the
production of sugar began to rise from
1967-68. It went up in 1968-69 and in
1969-70 also, because of this partial con-
trol the mill owners could pay Rs. 15
and even Rs. 17 in Uttar Pradesh in
1968-69 and it was because attractive
prices were paid to the sugarcane gro-
wers that more area came under sugar-
cane and the production of sugar increa-
sed. Now our aim in 1972-73 is to in-
crease the production of sugar. Once we
start the process of 1967-68 and 1968-69
and we start increasing the production
of sugar we can catch up next year and
we will be in a position to have buffer
stocks. It is then that we will be able
to control the prices and keep them at
a particular level where we want to keep
them. Now this is our aim and this I
have stated in the third paragraph, that
our aim is to produce more sugar, to
increase the quantity and to improve the
quality of sugarcane and then create
buffer stocks. It is then that we will be
able to control the prices and we can
have some control over the industry
also.

SHRI S. G. SARDESAI - What about
the levy prices? '

PROF. SHER SINGH: We have
worked out levy prices for fifteen zones.
For each zone we have taken into con-
sideration several factors. One is the
minimum statutory price of 7.37. That
is the basis on which we are calculating.
We have also taken into consideration
the other escalations and on the basis of
the formula evolved by the Tariff Com-

for producing sugar, we have to give an . mission we have worked out the levy
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prices which range between about Rs,
123 in Andhra Pradesh and Rs. 180 in
Madhya Pradesh. That differs from
place to place; that depends upon the
longevity of the season and....

SHRI S. G. SARDESAI: This price
is per quintal of sugar? e

PROF. SHER SINGH: Yes, for
sugar. Now we have taken a decision
to pool it so that the consumers all
over the country could get this Ilevy
sugar at the same price.

SHRI S. G. SARDESAI: What is the
price?

PROF. SHER SINGH: That is work-
ed out on the basis of the levy price
prevailing in the various zones, We will
pool those prices and then we will work
out a pooled price and that will be the
price which will be paid by consumers
all over the country. e

SHRI N. G. GORAY: Probably it
will be somewhere between Rs. 123 and
Rs. 1807,

i

PROF. SHER SINGH: Yes, it may
be about Rs. 150 or something like that.
Our policy is it should be same price for
all the consumers throughout the coun-
try. Now because of the difference in
the levy prices in the various zones when
sugar is lifted from a particular zone for
a particular area, the people there have
to pay a different price. In Maharashtra
and in Andhra Pradesh they have to pay
less because the levy price there is less
there. They could get sugar for Rs. 1.80
or Rs. 1.75 while at ather places it may
be Rs. 2 or Rs. 2.10. We want to bring
the price to the same level throughout
the country so that the consumer can pay
the same price.

Here one thing should be seen. Mr.
Goray said that this 70-30 per cent
scheme is not going to help the garibi
hatao thing; it will not help the poor
people. I want to say here that this 70
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per cent of levy sugar which we will be
selling at a pooled price will be prac-
tically subsidised because the mill owners
will actually be paying more than the
minimum statutory price while the levy
price is calculated on the basis of the
minimum statutory price. Therefore
this price will be less than the actual
cost price of the mills and so this will
be subsidised sugar. We want to give
this subsidised sugar to domestic consu-
mers at a pooled price throughout the
country and the balance of the 30% will
be left with them for free distribution. .

SHRI S. G. SARDESAI: At Rs. 4
per kilo. '

PROF. SHER SINGH: Now we are
trying to streamline the distribution sys-
tem. We have written to the State Gov-
ernments that not only sugar but also
other foodgrains and other essential
commodities should be  distributed
through fair price shops throughout the
country, in the remotest villages also.
Once that is done and we are able to
send 709% levy sugar at a subsidised price
to the domestic consumers, that will help
the poor. Now this is not in contradic-
tion of our policy of ‘garibi hatao’; we
are helping the poor. The 309% which
will be sold in the free market, that will
mostly be purchased by those who con-
sume more sugar and naturally are the
affluent people in society who can afford
to pay more. Therefore, this 30% will
mostly hit those people who have the
capacity to pay more, not those people
who do not have the capacity to pay
more, because they will get their quota
out of the 709% levy sugar which will be
subsidised.

So, Sir, I do not think I have anything
more to say in reply to the main points,

SHRI N. G. GORAY: I think you
should point out that the by-products
should be used in a better manner.

PROF. SHER SINGH: For the by-
product of molasses this Ministry, as
1 said, has no control over it. It is the
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Ministry of Industrial Production be-
cause they give the by-products to seve-
ral ofher Industries and several other in-
dustries utilise the by-products.

SHRI S. G. SARDESAI: What about
nationalisation?

1 e

PROF. SHER SINGH: We have now
moved that the price of molasses should
be increased; we have taken up this mat-
ter. Then we will earn more and we can
give more to the sugarcane-growers. We
want to do that. As for nationalisation
we have said more than once in this
House that the Sugar Enquiry Commis-
sion is going into the whole question.
They have submitted interim report.
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We have received an inferim report.

Mr. Nawa! Kishore made the remark
that we make promises but never fulfil
them. ] made two promises, one that
the interim report of the Sugar Enquiry
Commission will be received during this
month itself and two, that the sugarcane
policy will be announced during this Ses-
sion. Both these things have been done.
I have kept my promise. We have re-
ceived their interim report, and we
have asked the Sugar Enquiry Commis-
sion to give their final report also short-
ly; we want them to expedite.
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. THE VKESIDENTIAL- AND  VICE-PRESI-
DENTIAL ELECTIONS (AMENDMENT)
Birr, 1972

1. :I'HB INDIAN  COPPER CORPORATION
(AcQUISITION OF UNDERTAKINGS)
BiLr, 1972
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IIl. THE INSECTICIDES (AMENDMENT)}
BiLL, 1972

IV. Tue Rice-MILLING INDUSTRY (RE-
GULATION) AMENDMENT BiLy, 1972

SECRETARY: Sir, I have to report
to the House the following messages re-
ceived from the Lok Sabha signed by
the Secretary of the Lok Sabha:— :

|
“T am directed to inform Rajya

Sabha that Lok Sabha at its sitting

held on Wednesday, the 30th August,

1972, adopted the annexed motion in

regard to the Presidential and Vice-

Presidential Elections (Amendment)

Bill, 1972.

I am to request that the concurrence
of Rajya Sabha in the said motion,
and also the names of the members
of Rajya Sabha appointed to the Joint
Committee, may be communicated to
this House.”

MOTION

“That the Bill to amend the Presi-
dential and Vice-Presidential Elections
Act, 1952, be referred to a Joint Com-
mittee of the Houses consisting of 45
members, 30 from this House, name-
ly:—

(1) Shri P. Gangadeb

(2 ,, P. XK. Ghosh

(3) Sardar Mohinder Singh Gill

(4) Shri S. B. Giri

(5) ,, H. R. Gokhale
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(M , 1. G. Kadam

® , S. A. Kader

(9 ,, Robin Kakoti s
(10) ,, A. Kevichusa

Apoy oopig
Samar Mukherjee
Pratap Singh Negi
(14) ,, Tarkeshwar Pandey
(15) ,, Rasiklal Parikh '
(16) ,, Jharkhande Rai
(17) ” Rajdeo Singh
{18) ,, J. Rameshwar Rao
(19 ,, M. S. Sanjeevi Rao
2» ,, 8. C. Samanta
21 ,, C. K. Jaffer Sharief
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